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LOK SABHA
Thursday, 22nd November, 1956

The Lok Sabha met at Eleven of
the Clock

[MRr. SITEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

12 HRS.
ABDUCTED PERSONS (RECOVERY
AND RESTORATION) CON-

TINUANCE BILL

Mr. Speaker: The House will now
take up further consideration of the
following motion moved by Sardar
Swaran Singh on the 21st Novem-
ber, 1956, namely:

“That the Bill to continue the
Abducted Persons (Recovery and
Restoration) Act, 1949, for a fur-
ther period be taken "into con-
sideration.”

I think the hon. Minister was in
possession of the House when a point
of order was raised. I have received
an intimation from the hon. Minister
conveying the following recommen-
dation from the President:

“Dear Sir,

The President having been in-
formed of the subject matter of
the proposed Abducted Persons
(Recovery and Restoration) Con-
tinuance Bill, 1956, recommends
to the Lok Sabha the consideration
of the Bill.”

I think whatever lacuna there might
have been has now been removed.

Shri Ramachandra Reddi (Nellore):
What is the date?
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Mr. Speaker: It is dated the 22nd
November, 1956. Even a minute ear-
lier is enough.

Shri U. M, Trivedi (Chittor): The
point is this. Yesterday when the Bill
was being moved for consideration,
at that time this certificate was not
there. It is only dated 22nd Novem-
ber. Even if it is a minute earlier
today, it was not even a minute or
second earlier yesterday. ‘Therefore,
the proceedings that took place yester-
day may be either ordered o be ex-
punged or this must be restarted to-
day. (Interruption).

The Minister of Works, Housing and
Snpply (Sardar Swaran Singh): Mr.
Speaker, Sir, I must thank the hon.
Member from Rajasthan for pointing
out this thing that has enabled us to
rectify this mistake. So far as the
provisions of the Constitution con-
tained in article 117, sub-clause 3)
are concerned, they are quite clear. -
The recommendation of the President
has to be there before passing the
Bill. Sub-clause (3) of article 117
reads:

«A Bill which, if enacted and
brought into operation, would in-
volve expenditure from the Con-
solidated Fund of India shall not
be passed by either House of
Parliament unless the President
has recommended to that House
the consideration of the Bill.”

Thus, the recommendation of the
President having been obtained at a
very early stage, when the motion has
just been moved for consideration of

"the Bill, the compliance with the pro-

visions of sub-clause (3) of article 117
is obvious. But I must apologise to
the House for not having obtained
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this recornmendation at an - earlier
stage. If this is any defence, I may
point out, Sir, that on an earlier -occa-
sion when the Bill came before this
House practically in this very form
this point had not been raised. I am
not' mentioning this as a defence for

not obtaining the recommendation on .

this occasion, but only as an explana-
tion of this occasion, but only as an
explariation of the lapse on our. part..

But now the recommendation having.

been obtained, I submit that the point
which had been raised by the hon.
Member from ‘Rajasthan has been ac-
cepted by Government and we have
produced the necessary recommenda-
tion.

With regard to the merits of the

Bill, I do not want to take much of

the time of the hon. House. But
there are one or two points about
which -I. would draw the attention of
the hon. - -House. As I mentioned
yvesterday, the Government have
cireularised for-the information of hon.
Members certain information in the
form of a .small printed brochure.
Figures have been given there in
warious tables which indicate the
functioning of this organisation.

There is one aspect about which the
House has been showing considerable

interest from time to time, to which:

I might briefly refer. There was, at
one time, a considerable volume of
criticism on this ground that women
were being recovered and they were
sent across to Pakistan without taking
into consideration the wishes of the
women concerned. On the last-occa-
sion I reported to the Parliament that
the wishes of the women concerned,
after they had remained in camps
aridd had  opportunities to meet their
relations, were the deciding factor in
the matter of their future. If the
person - concerned expressed a desire
to- go over -to. Pakistan, the arrange-
ments are there to send her across to
Pakistan. . If, after meeting the rela-
‘tives or after staying in the camp and
after giving mature thought about her
future, she wants to be released in
India, she is accordingly released and
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she is not sent across to Pakistan
against her wishes.

At this stage I might briefly point
out one or two figures which will
indicate that this is not only an
abstract provision but something
which has been very much acted upon.
During the year 1954, as many as
2089 persons were recovered. Out of
them, 1277 were transferred 'to and
restored in Pakistan and a fairly large
number, that is, 812 were actually
restored or released in India. But the
number of persons who were actually
released in India was considerably
smaller than the number that was

transferred to and restored in Pakis-
tan.

Sardar Hukam Singh (Xapurthala-
Bhatinda): Were they realeased to
their Muslim relations living here or
to the Hmdu abductors or people with
whom "they were living?

Sardar Swaran Singh: So far as
persons released ‘in Ind.ia are - con-
cerned, the figure _ covers both thae
categunes If the hon. Member has
a look at ce.rtam other tables given'in

the brochure, these figures are also
given later on.

Kumari Annje Mascarene (Trivan-
drum): Is it a fact....

Mr. Speaker: Let the questions be
reserved for the end. hon. Members
may kindly note down their questions
and put them at the end. -

Sardar Swaran Singh: During the
year 1955, 1244 persons were reco-
vered, out of which 6985 went over
to Pakistan whereas 549 were released
in India. The number released

in India was slightly smaller but the

precentage was higher as compared
to the earlier year. That is quite in
consonance with the natural circums-
tances. As time passes on the
percentage of those who want to
remain in India is cormparatively
higher as compared to the smaller
percentage for an earlier year. 1 am
giving these figures, 8Sir, from
page 8 of this smadll pamphlet, For
the nine months from 1st January,
1956 to 30th September, 1856, as
many ag 781 persons were recovered,
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out of which 485 were released in
India as against 296 that were sent
across to Pakistan. This indicates
that the number of persons released
in India, in accordance with the
wishes expressed by those persons,
was. considerably larger than that
sent across to Pakistan. I am citing
these figures only to point out that
these figures, when analysed, will
show that the objections, namely,
that there may be an agreement that
the wishes of the persons concerned
are ascertained but that probably no
action was taken on that,—such an
argument—does not hold good at
all.

A point may perhaps be urged that
if the number of persons that are ac-
tually released in India as a result of
the expression of their desire is
larger, compared to those who want
to go across, then, a stage has come
when we may entirely close this work
and leave the people to their own
fate. There is some strength in that
point, but in the balance, no consider-
able hardship is caused if the ulti-
mate course of action to be adopted
is dependent upon the will of the
individual concerned. There may be
some element of hardship in the sense
_that people have to be recovered, have
to be kept in camps for sometime and
then they have to meet relations be-
fore they are. actually »ieleased in
India. But in the background of the
tragic circumstances in which most of
these abductions took place, it is very
difficult to say really, with any great
certainty and with any great confi-
dence, that those persons have not got
a very strong claim on society; could
they not be provided by the society
with some mechanism under which
they may in a calm atmosphere,
divorced from the emotional compul-
sion and stress to which they have
been subject, be able to think calmly
about their future? That is the
rationale or the moral behind the
provisions and the implementation of
this Act. Those persons, against their
wishes at that time, had to put up
with all the difficulties. Some of
them may have reconciled themselves
to the new situation and some of them
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may not be wanting to go. There may
be some small percentage of them.
In this particular case, that percentage
is not by any means small It 296
persons as against 485 want to go
over to the other side after breathing
that atmosphere which is divorced
from fear or duress, we cannot say
that this is by any means a small per-
centage.

Therefore, this ig really an effort to
provide some arrangement for en-
abling these unfortunate victims to.
think out clearly for themselves
about their future after meeting their.
relations. If after meeting --those:
relations, they say that they want to
go across, their wishes are respected.
If they say that they would like to be
released in India, then they would be
released in India.

I referred briefly yesterday to the
Indo-Pakistan conference that took
place in July last. In that conference
certain conclusions were arrived at-
and a determination was expressed by -
both Governments to go ahead with -
the work and to make efforts for -
affording these facilities to as large
a number of persons as possible and-
as may be in need of this help..
It is true that so far as our:
country is concerned, there is; as
all the hon. Members know, a . very
large number of our Muslim brethren
who are living in this country as
citizen on terms of equality with any
other citizen. There are cases, there-
fore, where releases of Muslim women
took place, after recovery and restora-
tion, to the Muslim relations in India
itself. BEven that aspect, I respect-
fully submit, is a healthy aspect, and
there need not be any objection on
that score. Whether the restoration
takes place to relations in Pakisten eor
to the relations in India, so long as
the guiding principle is the wish of
the person concerned, expressed after
calm consideration about the future, 1
would be satisfied that this is the
right course that is being adopted.

In the printed pamphlet, separate
figures have been given with regard
to the restoration to the Muslim rela-
tions in India and restoration to the
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so-called abductors in India. But
the percentage of those who are
restored to Muslim relations in India
is comparatively smaller, compared
to the other figure. For instance, this
is mentioned at page 10 of the
pamphlet. Clause (b) gives the
figures relating to those restored to
relations in India as relations of
nearer degree were available in India.
The total, when compared to the
total restoration which I have already
given, will indicate that this is a
fairly small percentage. Therefore,
I submit that the Act has been imple-~
mented in the spirit and according to
the wishes expressed by various sec-
tions of the House.

Before concluding, I would like te
pay a tribute to the workers, non-
officials as well ag officials, who have
been deing this work in an atmos-
phere which is sometimes highly criti-
cal, and sometimes they have had to
meet with a considerable volume of
criticissn. But the work being essen-
tially humanitarian in character, they
have persevered in this work and I
feel that they have made a good job
of it. :

Kumari Annie Mascarene: Is it a
fact that the women who have been
sent to Pakistan and the women who
had been restored to India are none
the wiser for their security, and is
the Government aware that those who
are left there stranded are none the
wiser for their transportation and
they are struggling for their life?
That is my first question.

My second question is this, Is it
not an attempt on the part of the
Government to ke2p up a camouflage
of protection and is it not the temper
of the Government to keep up a high
tension of communalistn between
Pakistan and India?

Sardar Swaran Singh: I think that
the two points that have been men-
tioned by the hon. lady Member are
such fhat the presumptions behind
those points are of a nature which I
am unable to subscribe to. So far as
the fate of those unfortunate women,
after restoration in India’ or in
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Pakistan is concerned, I can say with
a certain amount of confidence that,
so far as our own country is concern-
ed, our society has shown a remark-
able capacity to assimilate these
women. There were very grave
doubts expressed at earlier stages that
these women who have been brought,
for instance, from Pakistan, after re-
covery, will find it extremely difficult
to find a good future amongst the non-
Muslim families here in India. But
all these fears were belied. Our
society welcomed all these persons
with open arms. The relations to
whom they were restored were very
happy; the girls also by and large, a
very large precentage of them, are
generally: happy. Everyone recog-
nises that for no fault of theirs, these
unfortunate people had to go through
this period of agony and suffering and
if, after restoration, they can live
afresh in a better atmosphere, the
people have generally welcomed it.
I may also say that requests from the
relations of those unfortunate women
who are even at the moment stranded
in Pakistan continue to pour in. On
many occasions, several Members of
this House have been asking for the
recovery of these persons, which
obviously indicates that there is a
very strong desire for recovering
them. If the attitude were one of
hostility, these requests would not
have come.

The other point mentioned is whe-
ther the continuance of this work
atmosphere of tension
between the two countries. I can say
that this is a measure which has been
implemented by the two Governments
with verying success. Sometimes the
plea has been taken by the Pakistam
Government that they do mnot have
enough co-operation from the people.
The Pakistan public hag been criti-
cising that India is not doing enough
and our people have been criticising
that the Pakistan Government is not
doing enough. The figures are there;
it is for anybody to judge as to what
Jhas been done. Of course, there can
be a difference of view-point and a
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difference of stress as to whether they
have done better or we have done
better, But, to say that there has
been. any acrimony or any tension on
this score is a proposition to which
I cannot subscribe.

Sardar Hukam Singh: May 1 know
whether these recoveries of abducted
persons from Pakistan include abduc-
tions from Jammu and Kashmir as
well or whether they are restricted
to Pakistan alcne.

Sardar Swaran Singh: Recoveries
from Pakistan do include recoveries
from Pakistan-océupied pertion of
Jammu and Kashmir.,

" Shrimati Ammu Swaminadhan
(Dindigul): Every year this Bill is
being brought forward for one year’s
extension. If so many requests are
still coming, is it not better that ins-
tead of extending the Act year by
year, we exterid it for two or three
years, so that every year the time of
the House may not be taken up?

Sardar Swaran Singh: A very perti-
nent question has been put forward
by the hon. Lady Member. Al that
I can say is that we have been hoping
all these years that this was an emer-
gency measure and if a serious effect
was made, the work could have been
finished and the emergency would
come to an end. All that 1 can say
is that our expectations have been
belied and we have been compelled
from time to time to come to this
House and take up a considerable
time of this august House. But, I
may also add that this discussion has
been useful, because it throws up new
angles and the Government has been
greatly benefited by the observations
that have fallen from the lips of hon.
Members: here, We have been guided
by the various points that are urged
in our negotiations with Pakistan or
in the implementaton of the provisions
of this Act.

Kumari Annie Mascarene: May I
know what is the length of the emer-
gency period? How. long will this
emergency continue?
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Mr. Speaker: They are not able to
decide it and so they are carrying on
from year to year.

Sardar Swaran Singh: At the mo-
ment we are asking for an extension
of one year.

Shrimati Sushama Sem (Bhagalpur
South): The hon. Minister said just
now that the women are very anxious
to come. If the women are anxious
to come, why should this work be
prolonged? Where is the difficulty?

Mr. Speaker: The hon: Minister
may note down all the questions and
many more that may come later on.
He may reply to all these questions
in the end once and for all.
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Pandit Fotedar (Jammu and
Kashmir): Just now the hon, Minis-
ter has been pleased to observe that
the Pakistan-occupied area of Jammu
and Kasrmir is included in the pro-
gramme for the recovery of abducted
women and children. May I know
how many abducted women and child-
ren have been recovered so far from
that area and restored to India and
whether there any difficulties coming
in the way of the Government of India
in implementing this recovery pro-
gramme there? My information is
that nothing substantial is being done,
because the Pakistan authorities there
do not allow the Government of India
to operate and recover abducted
women and children? ! -
Mr. Speaker: The hon. Minister may
reply at the end.
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-I ‘will presently place the motion
before the House. After the Presi-
dent’s recommendation has been re-
ieeived,; it has brought about some
complications also. It has been
brought to my notice by the office
that under rule 87,

“A Blll myolvxng expenditure
shall be accompanied by a finan-
cial memorandum which shall

"'invite particular attention to the

clauses involving expenditure and

shall also give an estimate of the
recurring and non-recurring ex-
penditure involved in case the

Bill is passed into law.”

Hag the hon.

Minister got that
memorandum?

Sardar Swaran Singh: Yes, Sir, I
"was aware of this thing and that is
why I have got a memorandum ready.
21 had the intention to read it out, but
then I thought I could place it on the

" Table,

Mr. Speaker: If it is immediately

- submitted, I will ask copies of it to be

taken and sent around as early as

possible. He may read it out if it is
a ghort memorandum.

Sardar Swaran Singh: Yes; 1 will
Teﬂd 1t out. ’

»«ﬁmmozt Rs 746900 hag been .-
zsanctioned as Budget provision for.

1956-57 (nine months) up to 30th Nov-
ember, 1856, under Demand No. 22-
- External - Affairs-K-8-Special Expen-
~diture in conneztion with the recovery.
rzof.-abducted women and children.

The details of this amount are as .

77 follows:—
ReCumng
Rs.
t 1. Pay of Staff in-
- cluding police .. 5,771,800
2, Other charges in-
cluding camps ..

On the above ‘basis the 'éxpénditure
fro one more year would amount to
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Rs. 9,49,800, as per details below:—

1. Pay of staff in- -

cluding Police .. 7,47,800

2. Other charges in-
cluding camps .. 2,02,000
ToTAaL 9 49,800

A reduction of ‘Rs. 3,65,400 is pro-
posed to be madé in the 12 months’
budget from 1st December, 1956, to
30th. November, 1957,

The expenditure during the period
of extension (Dec¢ember 1, 19568 to
November 30, 1957) is llkely to be
Rs. 5,84,400.-

Sir, I may add that during this
period our effort will be to ‘wind up
the work even earlier, if 'we find that

the work has now reached: a stage

when it need not be carried on
further.

" 'Mir. Speaker: Motion moved:

“That the Bill to continue the
Abducted Persons (Recovery and
Restoration) Act, 1949, for a fur-
ther period be taken into con-

. sideration.”

Sardar Hukam Singh: Mr. Speaker,

1 have not got very much to Eay so

far as this Bill is concerned. I am in
agreement with the Objects and
Reasons of the Bill. We are told that
this is a humanitarian business and it
is being ca.t'ned on with that object.
We have to renew it again and again
and Pakistan has wanted it should be
made a permanent measure. It is
very good on its part, but if that wish
had been accompanied by actual prac-
tice also, certainly that was worth
consideration. If the work is humani-
tanan certainly, we ‘ought to carry
it on with all our zeal and earnestness.
1 am one of those who would certain-
ly support the continuance of the Bill
so long as we believe ‘that there is one
abducted person in our land and that
abducted person’is wﬂl.ing to go away’
out of his or her own ‘éonsent and
free will. If this is assured " nobody
shall have “any’ objection to the
continuance of this Bill
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It hag been argued that the figures
.hayve been given apd the hon. Minjs-
ter has sm§ ‘that éveryoﬁe can’ draw
h.\; own conclusmns I “expect the
hqn M.lnlster would’ nge ‘ug the Gov-
_ernment’s point of view whether it is
ﬁausﬂed certa.mly thh the work
carried on on t.hat ‘side. = Peoples’
views will always differ, ‘but what is
,the Government’s reactions to the
“work on that sidé? Perhaps the work
carried on on the other side is not
satxsfactory ag compared ‘with ‘the zeal
that we are. showmg here; 1 do not
mean to say that the slow '‘process of
recovery in Paklstan should ' influ-
ence our pace but’ we should ‘carry on
thh as much zeal and earnestness
,and sincerity as we can gather. We
have to satisfy ourselves whether the
pace in our land is certainly dan indi-
cation of the fact that we have a
larger number of abducted persons
here and whether wé are putfing any
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pressure on those men and women or -’

any force is being exerted, so that

they may be pushed awa; to that
side. This is a qtiestion “that’“'should -
be decided; I.f we are satisfled that -

no pressure is being exerted, then it
does not matter whether Pakistan
recovers  any than or wWoman, but we -
,must carry on thig busmus because it
is. humamta.nan. :

s

It hés been a.rgued also by a com-

parison of figures, we have been told
that the number of persons released
or restored in India now bears a_
larger proportion to the number who,
are prepared to go to Pakistan and
that shows that they are exercising

their free will and a larger number is
now ready to stay in India when they ..

.are recovered.

Out of 4,036 during the ' period—

that is. the assessment—there are

1,848 that have been released or res-
tored in India.

tion, I was told that this includes ,

those restored to their Muilim rela-

tions here and those that were res-
tored to non-Muslims abductors, we

When I put that ques- .

might say—and I find in the second

table it is put down ‘that the rele*eé

who were not willing to go" to
Pakistan is 298 children and 216

(Recovery and
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adults and that means 500 in all. But
the number that has been given by
the hon. ‘Mimister.in:the earlier table
is 1,846. It is wery difficult to ap-
preciate what the other number would
be because the number who refused
is only -500. What is the number of
persons who did not refuse .tgp go to
Pakistan and yet were released to
their Indian relations here, is not
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clear. I do not know. I do mot know
-what it means then and if those
figures are correct, i.e., 293 and 216

(totalling about 500) and they refus-
ed to go to Pakistan out of 4,036 re-
covered, then one really wonders if
the number is getting larger or be-
coming- less.

I have only a few observatlons to
make about the Muslim Base Camp in
Jullundur. We are told here that the
‘procedure adopted is that the person
after recovery is sent to a :Central
" Camp ‘and’'if she' is- willing, - there is
" no dispute and then -she is taken away

to that side, but if she is not willing
‘to” go to Pakistan then -there .is the
Muslim Base Camp. 1 want to_ know
constitution--of that ‘camp .about the
" inmates that are lMving there;. what
‘environment is -created..:for ...those
abducted persons to exercise their
free will. I eannot vouchsafe .for all
the faets that I have.learnt but I must
‘convey to the hon. Minister.that what

- Tig happehing -in. that: camp is.certainly
- appalling:

How .- those -.-abducted
persons -pass their time there and
what pressures they are put. under,

" what stresses are-on them and how
they form  their opinions :-are those
which matters most. I was tald that
even the guards are Muslims, that all
inmates inside the camp are Muslims
and a ‘girl or bey there -will pot find

- there. ' Im-that Muslim- Base: Camp
* d@ll 'the environments that are: creat-

ed ' are that of Pakistan and the poor
““unfortunate: victim has.no option, but

“to'agree to go to Pakistan: when she

has to remain  in that camp even for
a short period: :If we -had .known
© rather more: details -abeut.:that camp,
“'‘pertidps we would hawe been-able to
judpe really whether those .who are
golrig there are exercising their free
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will, in fact, or it is only a camou-
flage, I should say.
" Certain very serious allegations
have been made when I went to
, Jullundur. Some were of such a
nature that I am not in a position to
reveal them even. It would not be
good for me. If the hon. Minister
wanted, I could convey to him. The
pressures that are exerted there are
of such a nature that one would be
ashamed of even to disclose them, 1
should ask the hon. Minister to make
an enquiry whether really the atmos-
phere in that base camp is such that
these ladies have, even then, any
freedom to exercise their free will.

One thing that I would like to
know is this. We have been told
that there is an identical procedure
in Pakistan. That is very good.
If the comnstitution of that camp is
known to our Government, the Mem-
bers of Parliament must also be told
whether such an atmosphere exists
in- that camp also, and whether
all the inmates who - have to
be round about the abducted girl
are really Indians or, as has been said
in this brochure, occasionally some
Indian welfare worker goes there and
seegs the unfortunate victim. Infor-
mation on these points should be
supplied to the Members so that they
may be able to decide whether these
victim are left with any freedom to
exercise their choice as they want
to do.

It would have been better if it was
possible to tell the Memberg how
many of the recovered persons or what
proportion of those recovered in Pak-
istan - in the last 3 years belonged to
those areas of Jammu and Kashmir
which are occupied and what are the
other areag of Jammu and Kashmir
from where a large nurmnber of persons
have i been abducted. ed this
break-up. were given, we would

be’ able to know whether really

any attempt has been made on the
part of Pakistan to restore any of,
those who had been abducted from’
India earlier. It is very difficult to
..mssess the extent of the problem,

R et
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that the Committee that was appointed
of high-powered officials, failed to
arrive at a decision. But, after ten
years, when they have reconciled
themselves to the new circumstances,
and these boys and girls are living
with the relations that they have
adopted, it should not be an easy
matter to take them out from those
families and send them away.

In 1854, I had brought to the notice
of the hon, Prime Minister the case of
a man Veer Singh who had reported
to the authorities that he had ample
proof that the girl that was with him
was really a married woman who had
married him two years earlier than
the Partition. He was asked to bring
his documents. He ran to his house
to bring the documents. But, before
he arrived at Jullundur, the girl° was
sent away to Pakistan. Then, he was
told that it was only a temporary thing
and that she could be called back if
he produced all the documents. After
two years of struggle, now, he is.told
that nothing can be done because the
girl had been sent away.

Mr. Speaker: May I suggest to the
Deputy-Speaker that he can resume
his speech in the third reading?

Sardar Hukam Singh: All I have to
say is that we must feel assured that
no pressure is being exerted and that
they act out of their free will, If we
had been given some indication of the
judicial cases that have been decided
on this point—certain cases have been
taken to the courts—that would have
indicated the proportion of those who
were . going of their own free will and
the proportion that wag being sent
even against their will,

{Mgr. DEPUTY SPEAKER in the Chair]
12.45 HRS.
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.. X wg w3 & fafret g ¥ wew

Dr. Rama Rao (Kakinada): Before
you e#ll the next speaker, may I
know the time you are likely to give
to this Bill? i

Mr. Deputy-Speaker: No time is
fixed. As we procead we will find
out. I propose to give an opportu-
nity to all hon.. Members so that they
may be satisfied. But I request hon.
Members to be brief in their obser-
vations. :
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Shrimati Sushama Sen: I do not
want to take much time of the House.
I would ask a question in the begin-
ning. Why should not the procedure
be simplified further? I am told that,
in these camps, the cases of these
women who do not wish to go back
to their original homes are pending
for six or eight months. They go from
one department to another. Why
should not they be sent back forth-
with?
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I believe that the tribunal consists
of one woman and two police officers.
It should consist of all women. The
police should go away; it is no use
keeping the police officers there. This
complicates matters. I earnestly
request the hon. Minister to consider
this point. The tribunal should consist
of women workers only. There is one
woman there and she has created a
wholesome atmosphere but she has not
got any voice because the police offi-
cers just do what they like. It is in
the fithess of things that these police
officers should go and I very strongly
feel that this tribunal should consist
anly of women workers and not police
officers. The police officers can be
kept in other capacities but not on
this tribunal. The woman who is
doing good work there has no voice
and she cannot carry out what she
feels. There are so many WwWomen
social workers. If Pakistan does
not want women workers, they
need not have but India should have
only women workers.

The other point, as I said, is that
the procedure should be simplified
Those women who do not wish to go
back to their original homes should
forthwith be sent to their homes and
it should not take six or eight months
during which period they are kept in
the camps and they have to undergo
these difficulties. We have heard very
tragic stories from these women. So,
I would earnestly request that the
women should be sent back imme-
diately, if they do not wish to go to
Pakistan. It is a humanitarian work.
As long . as there is one woman,
we should try to recover. that
abducted woman. But, this procedure
of prolonging is really not whole-
some. I would request the hon.
Minister to see, as he has promised,
that there is an end of the matter
before the year ends.,

EKumari Annie Mascarene: Mr.
Deputy-Speaker, here is a measure

. unnecessarily extended and prolong-
ed beyond its normal time with-
out any Jjustification. There are
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some interested individuals—interested
in the community or religion and
others interested financially—who
impose on the Government this job
which has outlived its time. I have
heard speeches justifying this on
humanitarian grounds.

I wish to ask this question. Is this
problem an emergency problem
during the last ten years? I heard
children being mentioned. During
these ten years, have not these
children grown up? Were not
children born within these ten years?
It is a delicate and complex question
for the father of the child has to
support it.

Rs. 9 lakhs were spent this year;
and the number of abducted women
is 4,000. We are spending lakhs and
lakhs of rupees every year. I wish to
ask the hon. lady Member the defini-
tion of ‘humanitarian’. We have got a
Social Welfare Board. Why not this
problem be taken up by this Board?
Why should this expenditure continue
every year? I find from the items of
expenditure that the authority which
runs this show spends much more on
itself than on the women. Ten years
are enough for anyone to get accli-
matised, if they are brought from
one country to another and if they are
happy there.

I wish to bring before you a single
example. Hindu women are happy in
Pakistan. It is proved by one of the
Hindu women who went away from
New Delhi itself. This lady is highly
connected with the Prime Minister.
She had been married to a Muslim
and their life was not happy in India.
After the bifurcation, she lived here
as a highly paid official and after
sometime, she was not allowed to
meet her husband and then she re-
signed her job and went to her
husband much against the will of
powerful relations and it is more than
three years today after she had gone
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to the other side. She is very happily
living with her husband there.

13.37 hrs. C LG
[PanpiT THAKUR DAS BHARGAVA in
the Chair.]

If she is happy there, why not
others? Are they thinking of their
nationality and mourning after ten
years? We can assure that Muslim
women on this side are quite happy
and they do not want to go. This is a
rather artificial transportation, from

this side and that, in order to keep-

a few people employed and loot
money. The tax-prayer’s back is
breaking and this Recovery of
Abducted Women’s Act is continuing
for ten years on grounds of humanity.
Do you really provide for the women
and children who go to the other side?
‘What is their destiny? Are you going
to provide for all these 4,000 women
here? What is their destiny? The
problem of unemployment stares us
in the face and the country’s finances
are being utilised for such wasteful
purposes. Then, how will you be able
to meet the other more urgent prob-
lems? I am sure that ten years are
quite enough to make anyone
interested in the place where she
. lives. It is natural, it is practicable
and it is expedient. People will adjust
themselves to their circumstances.
The Government is keeping an arti-
ficial show and spends a large sum of
money under the camouflage of
protection forced on Government by
some interested individuals. That
should be put a stop to. There is the
Prime  Minister’s formula of a
socialist pattern of society. Why
cannot this question come within the
purview of that formula. It has been
proved that happy marriages exist in
Pakistan. If this Bill is passed and the
so-called recovery of abducted
women is kept up, the two countries
cannot be very happy in their political
relations, because both the Govern-
mentshave to be in action.

Some hon. Members have said that
the police officers should not be

(Recovery and 772
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present there. That means the exe-
cutive officers paid by Government
have no character. Why should they
be kept in that place along with the
women workers? Have they proved
their testimonials that they can be
trusted with? Sir, we have got
women policee If you have to keep
up this work, the police officers ought
to be there; that is my suggestion.
But why not women police be posted
there?

Then again, why should they be
left with the women workers? Who
are they? What have they done
during these ten years? They are
simply wasting the finances of the
Government and making them impose
more and more heavy taxes on the
poor tax-payer.

‘Therefore, Sir, 1 oppose this Bill
and request the Government to take
a cautious view of this and stop it
then and there, and thus save the
country from these so-called women
workers under whose hands I am

sure the abducted women have no
security.
e gewrw fag (wifaewr—
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Shri U. M. Trivedi: Mr. Chairman,
Sir, during the last four years — -
every year practically — we have
been discussing this Bill. No new
arguments can be advanced against
this Bill. But this year, there is one
thing very significant which must not
escape the notice of the House and
which is printed at page 2 of the
Progress of the Recovery and Restora-
tion of Abducted Persons, a brochure
which has been very kindly supplied
to us by the Government. In that
brochure, in the paragraph dealing
with the plans of work, a sentence
occurs, which draws the very parti-
cular attention of every reader. It
says that: °

“It is for this reason that both
Governments have agreed not to
quote publicly or privately any
vague figures of pending recovery,
but to work on the list of clues
supplied, however vague

or un-
reliable they may be”.

If you read the debates of the last
few years, you will be surprised to
know that every Member who has
taken any interest whatsoever in this
matter, has brought it to the perti-
nent notice of the Government that
about 30,000 women of Indian origin
remain still to be recovered and
about 2,000 of them happen to be in
the hands of Muslim officers of
Pakistan. The figures indicate that
during the period from 1st January,
1955 to 30th September, 1856, — a
period of one year and nine months—
the ratio of recovery to the number
of abducted women in Pakistan is
half per cent.,, that is 0'5 per cent.,
whereas the ratio of abducted waomen
restored — the so-called abducted
women and not exactly abducted
according to the Indian Penal Code —
to Pakistan is 32 per cent.
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13-55 hrs.
[MR. DEPUTY-SPEAKER in the Chair]

This aspect is an eye-opener. This
ought to be an eye-opener. We have
secured a release of 150 women. It is
154, to be exact. But I put it at 150 for
the purpose of mathematical calcula-
tion. This means that we have spent
at the rate of Rs. 5,000 for the recovery
of an Indian woman—for a woman
to be brought to India. We intend
perhaps—perhaps we will not go very
far—to spend at the rate of another
Rs. 6,000 per woman to be now re-
covered, and probably they may or
may not be recovered, during the
next year.

Sentiments are sentiments, and 1
am a Hindu. I cannot check my anger
and I cannot but feel anguished when
I find that thousands of my country-
men, thousands of my co-religionist
women, are in the clutches of
Muslims. Our ways of life are entirely
different from those of the Muslims.
Say what we may, we cannot forget
the fact that the life of a Hindu
woman is entirely different from the
life of a Muslim. Therefore, we should
not take it in terms of commercial
life. A woman is not a
chattel. It is a blood-curdling story
that so many women—30,000 and
2,000 of them in the hands of the
Muslim officers—are still there, and
we have sat with our hands tight.

1 wish that the Government take its
cue from what Pandit Thakur Das
Bhargava uttered. But our Govern-
ment will not do it, and in the present
circumstances of this world, this
changing world, the progressive world,
our Government will not do it,—for,
all the world over with progressives
prevailing,—no one cares for that
peculair anatomy of human being,
the nose. It'-never cares for it. It
has now no nose. Therefore, there
would:- be no war! There are no
chances of war!

How are we going to meet the
problem7 Are we going to do some
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wrong to all those ladies who are now
remaining over here, whatever he
their number, for the very problem-
atic point that some woman from
Pakistan may come back? We are
restoring large numbers of women;
we have restored a large number. On
the last occasion, I narrated a case
to the hon. Minister. It must be said
to the credit of the hon. Minister that
his words have always been very
kind, very courteous and very helpful.
But they have also come to naught,
naught in the sense that one of the
hon. Ministers concerned with the
deportation of a woman who was
brave enough to take the risk of
running back from Lahore was to be
deported by the orders of the Chief
Commissioner of Delhi. For what
reason? She was married to a Hindu
under the Arya Samaj rites in the
year of grace 1945, when there was
no question of any separation of
India into India and Pakistan.
Nobody dreamnt of a partition then.
This woman, who has borne three
children through the man with whom
she was married,—a Hindu and a
Brahmin at that, who loves her very
much, and in whose house even today
she is—was taken away forcibly from
here, notwithstanding the orders of
the Rajasthan High Court not to re-
move her. She was spirited away to
Lahore from where, thanks to the
corrupted police of Pakistan, she
could come back here. They now
want to send her back; that matter is
still pending. In that cennection, I
had to see one of the hon. Ministers;
I cannot disclose what he told me in
confidence to this House, but I hang
down my head in shame. On account
of the Government of India’s desire
not to annoy a particular person, the
Government of India was not willi
to stand in the way of the Chief
Commissioner of Delhi sending away
this woman back to the place where
she was not willing to go.

14 hrs.

It is a good thing that the hon.
Minister today has told us that it will
be his consistent policy at least to see
that no unwilling woman is sent acros:z
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our borders to Pakistan and I hope
he will abide by it. It is a very painful
story and we do not wish to be re-
minded of it every now and then. As
I said before,—I reiterate it now
before you—the word “abducted” is a
great misnomer. Some friends used
that word not knowing what this
word means in this law. ' Certainly I
would stand by everybody who wants
to send back really abducted women
across the border; I do not want o
have any single abductor here; I hate
the sight of an abductor. But, these

‘women have remained here
by chance and have sought
refuge in Hindu homes, not

being abducted or kidnapped or
dealt with criminally in any manner
by anybody; yet, because some of
these happen to have a relative who
has migrated, who has left the shores
of the motherland and has claimed
another motherland and nationality,
even though she is happy here, she is
being taken. With what view is she
being taken way? It is with an ulterior
motive. You know the Muslim law
differs from the Hindu law. A Hindu
is not going to marry  his cousin
sister born of his uncle or aunt, but
the same thing does not stand in the
way of a Mohammedan. He has got
ulterior motives in getting back the
woman; she is being sent from here
to satisfy his craving. It is high time
that we open our eyes to this, which
has been repeated ad nauseam for
.the last four years, namely, that a
certain very influential person
working, I am told, honorarily, is
playing great havoc in sending away
our womenfolk from here. It has been
done for four years and that chapter
should be closed. :

Let me tell the hon. Minister
through you, Sir, that to extend this
law for another year is not a hurnani-
tarian work at all. The humanitarian
work lies now in preserving those
who want to remain hers &and pre-~
venting the Muslims across the
country from taking away tbese un-
willing women. We have had enough
of that old history; let it be forgotten.
It has been a bad thing; it has been
a very worse chapter in the history
of the world, this partition of India,
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and all the concomitants of the parti-
tion. It was a revolution wkich took
a heavy toll of human beings. Let us
now close that chapter once and for
all. It is mathematically wrong; t is
economically wrong and it is not in
the interests of the country. It is not
in the interests of sentiments. ' Wise
words have been uttered by Shrimati
Shivrajvati Nehru. She has c=aid that
we do not want this law. If the hon.
Minister think that this one year is
the last one and the utmost to which
he wants to go, he may please
himself. But I' will pray to him and
submit that it is time now to close
down this chapter once and for all.

Shri D. C. Sharma (Hoshiarpur):
Mr. Deputy-Speaker, I am afraid I
do not agree with the gentleman who
preceded me and who said that this
chapter should be’ closed. 1 believe
that this work, by whatever
name you may call it, is the
kind of work which deserves
continuance or extension. It has to be
kept up and if a person says that it
should be put an end to, he is not in
touch with the realities of the situa-

tion as they exist at least in the
Punjak.
Only about three months ago a

very poor gentleman came to me—I
am not saying this thing to excite
the sympathy of the House; I am only
stating a fact—and said that his
daughter who had been taken away
from him at the time of partition had
been restored to him after about 8
years. When the daughter was taken
away, she was seven years old and
now she had tome back as a girl of 16
years of age. Whatever economics or
mathematics may say, whatever any
religion may say, I would say that
the joy which had been given to those
poor parents—father and mother—by
the restoration of that single girl is
worth much more than the money
that we have been spending on it. I
saw a ray of hope in the heart of that
man and I can tell you that that hope
and joy cannot be measured in terms
of money. I would, therefore, say that
this work should be kept up and that
this chapter—very unhappy and tragic
chapter—should not be put an end te
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in the abrupt way which some hon.
Members have suggested. But I would
make one suggestion. I must say
that our beloved Minister has been
very painstaking and has done his
work very consciously. He has placed
this brochure in our hands—Progress
of Recovery and Restoration of Ab-
ducted Persons. Most of the Members
have read it; it is a very valuable
study so far as we are concerned. It
gives us facts and figures which are
very valuable for the purpose of this
debate and for other things also. But
there is also a dangerous aspect of
this brochure. What is suspected is
that it will be a very sweet morsel
of food for propaganda against India.
India will stand condemned out of its
own mouth. This is what will be
broadcast: —India there are so
many abducted women and because
there are so many, so many have
been sent across to Pakistan. Here
is Pakistan. The number of abducted
women in Pakistan is not so much
and so the number sent across to
India is not large. Of course, it would
be said that we stand for humanity.
I stand for humanity. I do not want
to raise any question of Hindu,
Muslim or Sikh. I am speaking purely
as a citizen of India. I would say that
this document is fraught with danger
so far as anti-Indian propaganda is
concerned. As you know, there is no
limit to anti-Indian propaganda. So,
I would suggest that something should
have been included in it which would
show at least some general assess-
ment of the problem. It is no use
saying that it is a problem which it
is very difficult to assess. Some
general assessment should have been
given to show how many Hindu
women are estimated to be there,
how many of the Muslim women are
estimated to be here; some kind of
estimates should have been given.
That would have been very good not
only for us, but also for our brethren
in Pakistan. That would have given
us an accurate picture of the problem
that we have before us. Nothing like
that has been given here. I would
.ask the hon. Minister to start with
' some kind of assessment, a rough and

-or Muslim point of view.
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ready one, so that we may know the
nature of the problem and also how
far we have to go and how long we
have to go.

I believe that this is an emergency
measure and that it is being adminis-
tered in an emergency manner and
in an emergency spirit. I think that
it should have been put on a more
solid basis and administered in a
more solid fashion. That would be my
first suggestion to the hon. Minister.
I think a great deal has been said
about the hurnanitarian aspect of this
problem. After all, we are doing all
this more out of humanitarian im-
pulses than out of political impulses.
There may be other kinds of impulses
anywhere else. But, there is nothing
but humanitarian impulse at work in
this country. But a humanitarian
measure should be administered in a
humanitarian fashion. What do we
find? All these camps are there. They
have been given various kinds of
names. I believe that we have too
many of these camps. These are not
camps which are meant for the psy-
chological restoration of any person,
or the psychological rehabilitation of
any being, but they are meant for
psychological dislocation. Even if a
person Dpsychologically very sound
were to go through this process, he
would be upset. What is the process?
First of all, you go to the transit
camp, then you go to the Muslim base
camp, then you go to the Tribunal,
then you go to the special home, then
you come back and you are again
produced before the Tribunal. God
knows what all this means. I tell you
this is police method with a venge-
ance. I believe no person can -go
through all these processes and still
survive. You referred in your speech
to the Muslim base camp. I also know
something about that. I am not
judging this question from the Hnida
I judge
it sheerly in terms of psychology.
Any one who escapes alive from these
camps must be very strong psycholo-
gically. I would raquest the hon.
Minister to evolve some procedure by
means of which these psychological
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discomforts—I do not want to use any
hard words—all these discomforts
are minimised. These camps are
there. You have described them more
by silence than by explicit statements
but these things should not be there
in the way.

So much is said about the Tribunals.
It is all police from beginning to end.
Who are the members of the Tribunal?
Police officers. Don’t we have any
judicial officers in our country, well-
meaning and good-intentioned offi-
cers? Don’t they have such offi-
cers in their own country?
We have given the whole
thing to the police. I think it is not
good for those persons who are re-
covered and who are asked to declare
whether they want to go or whether
they do not want to go. I would,
therefore, say that the Tribunal
should be judicial in every sense of
the word. It should not be of the
type that we have now.

This organisation is top-heavy in
point of administrative expenditure.
1 cannot understand why so much of
money is being spent on this estab-
jishment. I think the results achieved
by this establishment are not
commensurate with the money that
we are spending. I request the hon.
Minister to introduce some -economy
so that the results achieved may
bear some relation to the money
spent. This high expenditure is not
justified.

I am told that there is an Indian
lady social observer who visits the
camps. I do not know who that lady
is, what are her qualifications, what
are her functions and what is her
experience in this matter. For aught
I know she may be the best qualified
person for this work. But I would
say that if you are going to tackle
this humanitarian work, you have to
tackle it mainly by humanitarian
methods and partly by police
methods. What we are doing is this
that we are dealing with it mainly by
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police methods and very slightly by
hiumanitarian methods. There are mien
and women of goodwill in India;
there are men and women of gooadwill
in Pakistan. All these should come
together and the whole problem
should be tackled by humanitarian
methods. Therefore, as the hom.
Member Shrimati Uma Nehru said
this work should be more in the hands
of social workers.—Not paid social
workers. I cannot understand this
description of social workers and paid
social workers because I have been
brought up in a different atmosphere.
I say that this work should be en-
trusted mainly to social workers who
want to do it on a voluntary basis. If
you require a few paid officials, I do
not mind, This is a very important
aspect.

v

Next, I would tell the hcn. Minister
—1 know, he is taking a lot of interest
in it—that the problem of the women
who have been abducted from
Jammu and Kashmir State has not
received as much attention as it
deserves. 1 say that most respectfully.
So many chses come to my notice
because I have something to do with
Jammu and Kashmir, and I believe
that while we in the Punjab are able
to bring some pressure to bear upon
persons here and there, the people
who have come from Jammu and
Kashmir are not able to do that to
that extent. 1 would, therefore,
request the hon. Minister to have a
small wing, or a person especially in
charge of operations so far as Jammu
and Kashmir State is concerned. I
do not want to say that the case of
Jammu and Kashmir is going by
default, but I dare say that the case
of Jammu and Kashmir is not receiv-
ing as much attention as it deserves.

1 would therefore in the end say
that this work should continue. Any-
one who wants to set a time-limit for
it must be either a prophet, or an
astrologer or a social scientist of great
potentiality. I am none of these. I
would, therefore, say that this work
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should continue. But I would also say
that this work should mot have so
much of the taint of the police upon it.
I have nothing to say against the
police, but in this work the police
overshadows everything. I would
therefore say that this humanitariah
work should call into play the
humanitarian touch, humani-
tarian sympathy and humanitarian
impulses, and that it should be done
jn such a way that no Member on the
floor of the House can say that while
we are doing so much for the women
of one particular type we are not
doing as much for the women of
another type. Therefore, I would say
that while the hon. Minister gives us
the progress reports of our country,
he should also get similar facts and
figures from the other country so that
we can make a comparative study of
the two and come to our conclusions.
Since we do not get that, I think we
indulge in all kinds of fanciful things.
So, I would in the end urge upon the
hon. Minister to put into effect at
least those of the suggestions which
have been given by my respected
sisters and see to it that this work is
not put an end to in an abrupt
manner simply because there are
some persons who are looking at it
from an angle which is not humani-
tarian.

Mr. Deputy-Speaker: Shrimati
Subhadra Joshi. I presume enough
has been said now. Nothing should be
repeated and hon. Members should be
brief.
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e F XTI R @ I &



795 Abducted Persons 22 NOVEMBER 1956 (Recovery and 796
Restoration) Conti-
nuance Bill

[=fwafr e Siveit) MH T I XFaXA g N
#qi-aw T € fome wd & Wi arew WS frar 9T wr & B A wwi
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fo ar FTeT W, W AN T HEr TS W g Ay AT I A
e afssar o 1 9w F A wrr T F, ST FY O ard-T=A) ¥ g
TRE )R EF A awm G ™ T, I W OF W ¥ gET B AW
& s afemr & e 1§ S aga, sfas g, =W &
gl 9 & o dwe €, &9 wrw F ot & ar aifrear § 5w F ow
¥ fog dae &, fen a0 o9 & e g & oiwT *7 fauw a7 & s ww =
(afafafa) a & 59 & Fww A< /% ¥ A ™ H S 9T IT T HATET
w1 & Fgy § 5 @i agg @ @ T AR IT Y ewT A Fadr o ww
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2 5 ™ 3w WY =% gae azfear grEa 7 ga ot afedt &7 arfrene
qifeart & & afweT 37 A A€ =i ¥ wgr oW FET AT W7 £ a7 AW}
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q 9% f& ¥ ag AT A § )
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orat frar @ 3= =Y gewr sfaw @
ERT 1

AT qH5- AT ¥ a4
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= ¥4 ¥ faa afgara) Sy §ar0 s
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w1 wfgerfys =fawsc @ a=
feEd 1 AT fauR ¥ [ F oy A
afgend wTRY qear § faw @y Nfw

Shri L. Jogeswar Singh (Inqer
Manipur): I would be very brief with
my remarks on this Bill.

1 wish to thank the hon. Minister
for his categorical statement in the
‘House today that no unwilling abduct-
ed persons will be sent to the other
aide, the Pakistan side. We have seen
reports in the newspapers that a num-
ber of persons who have become hus-
band and wife have many children
SHorn to them, and after the lapse of
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seven or ten years, if they are se-
parated, that is, if the Muslim woman
is sent away to Pakistan in spite of
her unwillingness to go there, it would
be a very tragic separation. Whether
it is the Pakistan side or the Indian
side, if those two people have become
husband and wife and have a family
life, then they should be allowed to
stay on and centinue and no separa-
tion should take place between the
husband and the wife. At the same
time, it should be taken into account
that separation from sons and
daughters also may not take place. If
there is any legal bar in this connec-
tion, then it should be removed by
legislation in t.hxg House. If there is
any difficulty in deciding the question
whether to allow them to stay on in
Pakistan or in India, it should be done
by legislation. If the matter is taken
to the courts, the courts sometime
decide in favour of separation and
sending the persons concerned against
their will to the other side, which is
very bad. This is one aspect of the
Bill, which I wish to point out to the
hon. Minister,

Regarding the rehabilitation of girls
who have been restored, the position
is this. Many girls who had been ab-
ducted in Pakistan have been sent
home and at the same time they have
been given to their unwilling parents.
There has been disagreemant between
themn and their parents and there has,
therefore, been no happy family life
for them. Sometimes they have been
deserted by their parents and also near
relatives. They have to take up some
employment for maintaining them-
selves. They have to be rehabilitated
and Government must do something
to help them. Government must see
that those girls, who have been desert-
ed by their parents, are given employ-
ment so that they may lead a respec-
table and comfortable life here.

Another point I should like to mi#Re
is this. I support Shri D. C. Sharma
who wanted to minimise the number
of transit camps. Then for those
abducted persons there will be no pos-
sibility of getting into the hands of
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unscrupulous persons. If you allow
the abducted persons to go through a
number of camps, then they are likely
to get into the hands of unscrupuwlous
persons, and once they fall into such
hands, they cannot express their own
view thereafter as to whether they
want to stay on in Pakistan or go
back to India. The situation should
be so created that there will be a
peaceful atmosphere, so that the peo-
ple who are placed in the camps may
without any fear express their view
as to whether they want to be in
Pakistan or go back to India. If they
want to go and separate themselves
willingly, then they should be allow-
ed, but that should®be without any
coercion or pressure being exerted and
should not be against their will

I am not much in favour of those
who advocate that Hindus or Hindu
girls should be brought over here
and Muslims should be sent over to
Pakistan. Once they become husband
and wife, let them remain together, if
they wanted to do so, without any ex-
ternal pressure. Why should we be
anxious to separate them? Similarly
on the Pakistan side, arrangements
should be made that no separation
between the husband and wife takes
place.

Another thing I should like to point
out to the hon. Minister is this. You
propose to extend this Act for one
year more. I say it is not possible for
you to get over all thege difficulties
in one year. You cannot close your
restoration and rehabilitation business
abruptly, within one year. It is
impossible, it is unthinkable to clear
all these in one year. In my opinion,
it should be extended for a period of
five years. Otherwise, I amm sure you
will bring forward this Bill again next
year for a further extension. We have
a number of abducted women in
Pakistan and a lesser number in India,
vet to be recovered and therefore it
is not possible to meet the gituation by
merely extending the Act for ome
year, . After mature consideration, I
think should be extended for five
years. That is my suggestion.
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Sardar Swaran Singh: Mr. Deputy-
Speaker, I am extremely grateful to
the hon. Members who have given
very careful thought to this very com-
plex problem. I am not at all sur-
prised at the difference of opinion on
certain matters because they are really
very difficult for decision one way or
the other. The circumstances under
which the unfortunate incidents took
place were really abnormal The
results flowing from abnormal situa-
tions cannot generally be dealt with
in a normal manner by a normal ap-
proach and the yardsticks are gen-—
erally found to be wanting when we
are trying to measure the effects of
an extremely difficult situation of the
type that obtained in 1947.

The problem is very complicated in-
deed. I have no hesitation in admit--
ting that the lapse of time has added
to the complexity of the situation. It
is really difficult to form a correct as-—
sessment of the type of approach.
There is first of all the normal ten-
dency of the human mind to adjust it-
self to the surroundings. On the other-
hand, if the origin of the relationship
is in a very tragic and objectionable
manner, it is not always possible for
an individual, with howsoever elastic
an approach and with howsoever ad-
justible a temperament to adjust him-
self to that change.

The laws of nature have been wor-
king all these years. Children have
been born as a result of these associa-
tions or mis-associations. The problem
of dealing with childern has been a
source of considerable worry and any
person who could produce a solution,
which is not open to objection, with
regard to the manner in which we can
deal with these children, would
certainly be a very great person. I
do not claim to be one. The children,.
if I may be frank in this situation are
faced with the terrible prospect of
being separated either from the
mother or from the father. You may
call that father an abducted father or
an illegitimate father—for no fault of
theirs. If the children are taken
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away by the mother on acccunt of
the motherly affection, they get sepa-
rated from the abducted father; if they
are left behind, they lose their mother.

Shrimati Sushama Sen: Mothers are
more important.

Sardar Swaran Singh: Whether the
mother is more important or the
father is more important—I leave this
to be decided by the hon. lady Mem-
ber. The fact, however, remains, that
this is not a political matter. It is
more a social matter arising out of a
very difficult and tragic circumstance.
In this matter, the hon. lady Members
belonging to various parties in this
House are themselves unable to agree
about some of the basic approaches to
this problem. I would, therefore, be
extremely hesitant to tread upon a

ground which is certainly less fami-

Jiar to me, as compared to my sisters.

I am anly trying to say that the
Pproblem is really difficult and it is for
this reason that we have been trying
1o change our methods to bring in new
ideas in our sincere effort to carry on
this work in the least objectionable
manner and to the satisfaction of the
people concerned. It is to be remem-
‘bered that the people concerned are
not always those individuals. There
are others also—their relations and the
like, Then again, we have to deal
with people of different age groups.
Certain children were independently
abducted at that time within the
meaning of the definition which the
Parliament had laid down, if not actu-
ally abducted within the meaning of
the provisions of the Penal Code, and
separated from their relations. Then,
they were got hold of by other peo-
ple. They would very much like to
be restored to their parents or rela-
tions. Their parents and relations
would also like to receive them back.
‘Therefore, all these points have been
engaging the attention of the Govern-
ment and with varying success we
have been trying to grapple with these
roblems.

Broadly speaking, with regard to
the women——if I may define them as
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those who can express their will and

-who are of sufficient maturity to think

about their future—we have been
guided, in respect of such persons, by
this consideration that the best inter-
ests of the society, of the country and
of their relations would be served by
taking action in accordance with the
wishes expressed by the individuals
concerned. The rest of the mechanism
or process has been devised to create
an atmosphere in which those per-
sons may be able to express their
wishes, after calm consideration and
after the psychological effects upon
their minds are removed by being
kept in a neutral atmosphere where
the fears and doubts may be removed.

Fears- may be of two types. Firstly,
a person may find himself in an
atmosphere where there is no oppor-
tunity for him to express himself
freely. One knows that if one opens
one’s mouth, then the other party is
there strong enough to curb that wish
and there is no opportunity, therefore,
to express one’s wish.

15 hrs.

Secondly, there may be fears of this
type that the yearning to be separated
from this new atmosphere may be
there, but there may be doubts and
suspicions about the reception that the
individual is likely to receive, if that
individual leaves the present atmos-
phere and the surroundings and goes
on to the other side. It is our ex-
perience based upon actual narration
of facts. Generally the stories are
dinned into the ears of these petrsons
to the effect that all their relations
have either been killed or disappeared
and that as soon as that individual
crosses the border, whether he crosses
to Pakistan or over to India, that per-
son will be killed or murdered, or will
not be received by the other side.
This is a very strong type of fear
under which these persons are suffer-
ing. But when that person is removed
from an atmosphere where relations
can meet him and emplain things and
where that immediate duress is not
there of the people who may have
detained that individual for years to-
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gether, then that person can clearly
think out for himself or herself as to
what should be done. Therefore, this
expression of will after they have been
kept in a neutral atmosphere was con~-
sidered to be the one guiding prin-
¢iple, and I am glad to report and
repeat what I said earlier, that during
the last several years no person has
been sent across to the other country
against the wishes, ascertained by a
tribunal upon which both countries
are represented.

With regard to children, the pro-
blemn was a little more difficult, be-
cause they are generally of such tend-
er years that any expression of wish,
one way or the other cannot be a frue
guiding principle, on the basis of
which a decision could be taken.
Therefore, it was generzally consider-
ed that a decision should be taken,
which is in the best interests of the
child concerned and that is the guiding
principle. But what actually is done
to implement this desire is again not
a very easy thing, but after considera-
able thought, it was considered that
the action taken in accordance with.
the wishes expressed by the mother
would perhaps be some guide about
the interest of the child concerned
also and that has been the ' general
basis with which these cases have been
decided. The results that have en-
sued as a result of the application
of these two basic principles have not
created any anomalies; there may be
odd cases, here and there, but by
and large, this has not produced any
results which may be described as
ontrageously incommensurate with
the other surrounding circumstances.
These have been the principles which
.have been followed.

Hon. Members have expressed their
views on a number of matters which
are all of . themm very important.
Firstly, the functioning of these Mus-
lim camps in India where the re-
covered persons are taken immediately
after recovery had been mentioned.
Sir, when you spoke on this Bill, you
mude special reference to this and
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you wanted to know about the atmos-
phere that optains in the camp in
which Hindu and Sikh recovered per-
sons are brought in Lahore. These
two camps are' run on an analogous
basis and an analogous set-up obtains
with regard to both these camps; a
set up which has been agreed to by
the two Governments and this has
been in force for several years now.
So far as the Hindu and Sikh camp
is concerned to which the Hindu and
Sikh recovered persons are brought
in Lahore, it should have a predo-
minantly Hindu and Sikh atmosphere
about it, so that the recovered per-—
son who has been in a different atmos—
phere for several years or for several
months, depending upon the time of
recovery, should have some opportu-
nity of breathing an atmosphere which
is different from the one in which she
has been kept all that time. There-
fore, the Camp commander there will
be an Indian and the police that keeps
static guard there will also be Indian.
That is the agreement and so far as
the Muslim camp in which Muslim
recovered women in India are kept, is

' concerned, there the static guards and

camp commander are provided by
Pakistan., It is running on an ana>
logous pattern in both countries ....

Mr. Deputy-Speaker: Are there any
Hindus in the Muslim Base Camp?

Sardar Swaran Singh: There are
social workers, who can visit at any-
time and those are Indian socisl
workers; they are always in touch
with the cases; they make enquiries
from them. There were certain alle-
gations which came to the notice of
the Government also. We looked in-
to them and we took a very clear
stand in those cases, and we insisted
on the creation of an atmosphere:
where there is no duress of amy kind
exercised against the persons who are
kept in those camps.

Then again, I would urge this hon.
House to bear in mind that the Mus-
lim Base camp is established on our
own soil and it is our duty to ensure-



305 Abducted Persons

that the atmosphere there is some-

thing which is not against our prin-

ciples, All the mechanism is there
for the officers to visit and for our
social workers to visit that camp and
care is constantly exercised that no
undue influence is exercised upon any
inmates of that camp. If you, Sir,
have any specific instance or any in-
formation to the effect that any undue
influence has been exercised or is
being exercised, Government will be
glad to look into that and we will
ensure that no such atmosphere is

created or is maintained there, which |

is against the basic principles accord-
ing to which we are working the pro-
visions of this Act and the manner in
which it is our intention to carry on
this work.

More than one hon. Member has
made a reference about the recoveries
from that part of Jammu and Kaghmir,
which is in the occupation of Paki-
stan forces. I have got some figures
relating to the recoveries from that
part.

Up till the 30th September 1956,
2,121 persons have been restored from
the Pakistan occupied part of Jammu
and Kashmir. Even during the Ilast
months, from the first of January to
30th of September, some women have
been recovered and restored to India.
The number is not very large. During
these 9 months 30 women were re-
covered and restored. In 1955, 169
women were recovered. There is a
separate agreement about recoveries
from Jammu and Kashmir, which, as
the House is no doubt aware, is a
special case. We do not permit the
Pakistan people to function in the
State of Jammmu and Kashmir. So far
as recoveries from the Pak-occupied
part of Jammu and Kashmir are con-
cerned, that also is generally the res-
ponsibility of the Pakistan side and
we do not function in that area just
as they do not function in the Jammu
and Kashmir State this side.

Pandit Thakur Das Bhargava: Am
1 to understand that the Pakisan, com-
plaint is that some women are also in
the Jammu and Kashmir State in the

22 NOVEMBER 1806

(Recovery and - 806
Restoration) Conti-
nuance Bill

part which belongs to us? The raid-
ers came from there, it is not that
raiders from this place went there.
How could women from that area be
be brought here?

Sardar Swaran Singh: From fhat
point, Sir, these abductions cut across
all those territorial considerations. I
I am sorry to say, it is a fact that
cases of abducation are known even on
this side of Jammu and Kashmir, be-
cause in a commotion of this type it
is not always the desire to take the
women across. It is not as if the
raiders only were responsible. When
that commotion took place and
when the communal frenzy was there,
even on this side there were cases of
abduction both of Hindus as well as
of Muslims. Those cases were re-
covered. Some had to be restored to
relations who happened to be on this
side, and some of them bhad to be sent
across because certain relations had
gone over to the other gide. Certain
migrations of Muslims who were ori-
ginally on this side did take place at
the time of that commotien. That is
a fact and it is known to all of us.
So, there were cases which arose out
of that. It is not a very clear picture,
but, unfortunately, that is the state
of affairs and it is in this background
that we have been trying to function
in this troubled part of Jammu and
Kashmir on both the sides.

I am not fully satisfied with the
volume of recovery, but to say that
nothinghasbeendonewillnotbea
very correct statement.

The third point, about which more
than one hon. Member had comments
to make, was about the constitution of
the Tribunal. The Tribunal consists
of a representative of the Pakistan
Government and one representative
of the Government of India. There-
fore, it is not a situation in which we
can function absolutely independen®fy.
We are more or less in a position
where we have to weigh as to what
is the type of representative that is
put forward by the other side and,
then we also try to put forward a
representative who can function
knowing the background of the cases
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as well as the various circumstances
that are inherent in the situation.
The Pakistan representative on the
Tribunal happens to be a police officer.
So far as India is concerned, it is our
choice as to whether we nominate a
police officer or whether we nominate
a judicial officer. But most of these
cases were of such a nature that the
recording of statements by police
officers had to be scanned through.
Therefore, it was considered that a
person with a police background,
having experience of the recording of
statements, though not exactly in the
police zimnis but very much analo-
gous to that method of investigation,
would be preferable. That was consi-
dered as a necessary attribute for pro-
per functioning. We have been giving
econsiderable thought to this problem.
It was our desire, really, to strengthen
this Tribunal by having people with a
judicial background We have not
suceeded on this issue. All that 1
can say is that we can make another
effort and see if we cannot persuade
the Pakistan Government also to
nominate a person with a judicial
background. In that case we would
only be too happy to replace our re-
presentative by an officer with a judi-
cial background so that this Tribunal
can function more in a judicial way.
" But even as it is, even though these
peoplke who are there on the Tribunal
have a police background, they func-
tion as members of the Tribunal
not as police officers. That work is
entirely different. There are other
representatives of police on either side
to put forward the case and these two
people only decide the cases.

It is easy to say that women shoula
be associated with this type of work,
particularly in the Tribunal. I for
one, personally, am very much in
favour of such a course of action
being taken. We had hoped that
Pakistan would be able to find a woman
advigser, But they have not been able
to find even a woman adviser to func-
tion on this Tribunal. Instead, they,
I think very rightly, agreed to accept
the lady who is now functioning as
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adviser to be as their adviser also,
which I think is a tribute. Shrimati
Bag Mehta is the adviser, She takes
the general human approach of the
problem and advises the Tribunal up-
on this human aspect. Whether the
person recovered is a Muslim, Hindu
or a Sikh, she can talk to that lady
in confidence, interview her and as-
ecrtain from her what her real desire
is and then tender her advice. It is
wrong to say that her advice is ig-
nored or that she does not pull any
weight. I think it is a great compli-
ment to an Indian lady that she is
acceptable as an adviser both to our
Government as well as to the Gov-
ernment of Pakistan. She has func-
tioned very well, and in recognition
of her very good work under very
trying circumstances, about two years
ago she was decorated by an Award
by the President.

Shrimati Sushama Sen: Then where
is the difficulty in having more
women?

Sardar Swaran Singh: I am in a
lucky position representing India but
Pakistan has her difficulties and I can-
not answer for Pakistan. It would be
unfair for me either to build an argh-
ment for Pakistan or to demolish their
argument here.

The fourth point which has been
urged is about the increasing asso-
ciation of social workers. The pro-
blem is really a social one and, if some
method could be found by which this
social aspect could be emphasised
more, it will be a change for the
better. But, so long as this present
context continues in which a certain
amount of force has to be used at the
time of actual recovery, 1 think it
will be a little unfair for us to expect
that our sisters should go to far-flung
villages and recover people from the
unwilling clutches of those people
who might be keeping a hold on those
women. Therefore, at this stage some
sort of police foree is necessary and I
cannot really think as to how we &n
get out of this situation by entrusting
the entire work to social workers.
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A situation may arise when this
question of recovery may not be
undertaken at all and the work could
then be handled by social workers
who can contact people, who can con-
tact those women and do the work. If
they find that any woman requires any
- assistance that assistance could be
rendered within the ambit of law as
may be possible. I do not exclude
that possibility, but my respectful
contention is that the stage has not
yet been reached to pass on that bur-
den to our sisters at the time of re-
ecovery. Later on, after the recovery,
they should increasingly take a
greater load of responsibiliy. They
are already taking a great deal of
load in the matter of management of
<camps, doing social work in the camps
in both the countries etc. They can
also help in the question of children
women, in the matter of treating their
ailments, ascertaining their 'difficul-
ties-—emotional, psychological and the
like—and then suggesting suitable re-
medies for them.

These were the principal points that
have been urged. I know that there
were a number of other points also
which were urged, but I would not
take the time of this House in going
through all those details. I only wait
to assure this House that it is not the
intention of anybody to prolong this
Act even for a day longer than what
is absolutely necessary, and our effort
would be to wind up this work during
this one year. Even if any work re-
mains outstanding, then, that work
could be handled by some other
method, perhaps on a social level,
somewhat of the type that has been
suggested by more than one hon.
Member.

) Mr. Deputy-Speaker: The question
182
“That the Bill to continue the
Abducted Persons (Recovery and
Restoration) Act, 1949, for a fur-
ther period be taken into consi-
deration”,

The motion was adopted.
Clause 2 was added to the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.
Sardar Swaran Singh: I beg to
move:
“That the Bill ve passed”.
Mr. Deputy-Speaker: The question
is:
“That the Bill be passed™.
The motion was adopted.

YOUNG PERSONS (HARMFUL
PUBLICATIONS) BILL

The Minister of Home Affairs
(Pandit G. B. Pant): I beg to move:

‘“That the Bill to prevent the
dissemination of certain publica-
tions harmful to young persons
be taken into consideration.”

This is a simple and short Bill. The
Bill was introduced more than a year
ago and it was, I think, received with
approval not only in this House but
also outside. It had a good Press. The
objecis and reasons are succinctly
mentionaed in the statement appended
to the Bill. The Lok Sabha Secretariat
have also issued a very lucid brochure
on the subject which gives the back-
ground and also the facts bearing on
the provisions of this Bill. The Bill
has a laudable purpose and I believe
that it will be unanimously accepted
by the House. It seeks to protect the
juveniles and the adolescents from
vulgarity, crime, sadism, violence,
morbidity and the like. As the Press
Commission stated, publications of
this character are against our culture.
Such publications exploit crime,
violence and sex and are deleterious
to children and the young persons.
Horror comics, as they are called, have
causd enocugh of horror and damage
in other countries. We issued a noti-
fication banning the import of horror
comics into our country sometime
before this Bill was introduced. Publi-
cations of this character are parti-
cularly reprehensible as they are
meant for the use of children and
young persons whose susceptibilities
and impressionabilities at that age
make them easy victims of the
influences which are borne upon them





